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JUDGEMENT ^Oral>

The main relief prayed in this application that the petitioners*'

service may be regularised with retrospective effect i.e. from 3.2.86

has not been pressed at the Bar.

Having given a thoughtful consideration to the matter before

us, we direct that if and when a vacancy arises in the Gaziabad t|iit

of the respondents, the petitioner's case for regularisation shall

be considered. While doing so, he shall be given preference to

freshers.

The OA is disposed of accordingly, No order as to costs.
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